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Wage Negotiation* In 6tee1 Industry

7233. SHRIMATI PARVATHl KRI- 
S£NAN; Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether any conclusion has beea 
arrived at following the wage negotia­
tions in the Steel Industry;

(b) if so, the details thereof; and

(c) h the answer to part (a) be in 
negative, the present stage of the nego­
tiations?

THE MINISTER OP STATE IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI KARIA MUNDA): (a) No, Sir.

(b) Does not arise.
(c) The wage negotiations are con­

tinuing. The matter will be discussed 
further in the next meeting of the 
National Joint Consultative Committee 
for the Steel Industry, scheduled to be 
held on the 17th and 18th April, 1979.

Broadcast of the Programme “Today 
In Parliament"

7234. SHRI BAPUSAHEB PARULE- 
KAR: Will the Minister of INFORMA- 
MATION AND BROADCASTING be 
pleased to state:

{(a) whether Government propose to 
broadcast the programme ‘Today in 
Parliament’ in regional language and 
if not, the reasons;

|b) whether any request in this con­
nection has been made by any Mem- 

of Parliament and if so, when;
«n4

{c) any action hap been taken on 
this request?

-THE MINISTER OF INFORMATION 
AMD BROACA&TING (SHRI L. K. 
ABVAMI): (a) to (c). A daily review 
ot Pariiamentary proceedingsin Reg- 
oaal languages on the lines of 'Today 
tn^arliament’ is not bei$g broadcast at 
present due to limitation of transmis­
sion facilities and other technical diffl- 
cultiea. However, the matter is being

examined afresh in the light of a letter 
on the subject dated the 19th Decent 
ber, 1978, written by the Honourable 
Member.

Advertisement of ‘Thame Up* on 
Radio and TV

7235. SHRI S. S. DAS: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) what is the reason for stopping 
the advertisement of ‘Thums TJP’ as 
a “Refreshing Cola” ;

(b) what is the Ministry of Health’s 
interpretation about advertisements of 
Cola in general and ‘Thums Up' in 
specific;

(c) what is the procedure under the 
Code for Commercial Advertising for 
accepting or rejecting a T.V. and Radio 
advertisement; and

(d) what is the procedure for imple­
menting the violation of the commer. 
cial code for advertising?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a). On the advice of the 
Ministry of Health and Family Wei* 
fare, the advertisement of ‘Thums Up’ 
as a "Refreshing Cola’* was reviewed 
with reference to the provisions of the 
Code for Commercial Advertising an 
AIR and Doordarshan, and it was felt 
that the advertisement as worded was 
not in accordance with the Code.

(b). The definition of the word ‘Cola* 
under the Prevention of Pood Advriu- 
tration Act Rules has not been no^fted 
by the Minfstry of Heallth and Family 
Welfare so far. That Ministry has 
indicated that, till Cola is defined 
under the PPA Act/Rules, it is not 4i& 
a position to object to or approve any 
advertisement of any drink as «  Cfola 
drink.

(c) and (d>. The script of tbe f 4ver* 
tisement fte visual material s«ot by 
the advertising agency on behalf of the 
advertisr is scrutinised with reference



to the provisions of the Code for Com­
mercial Advertising, before it is accept­
ed. If, in any particular case, it is 
later found that any provision of the 
Code has been violated, the adverting 
agency concerned is asked ;o re/ise the 
materials suitably.

L. P. Gas connection for Families of 
Army Officers

7236. SHRI V G HANDE: Will the 
Minister of PETROLEUM, CHEMI­
CALS AND FERTILIZERS be pleased 
to state:

(a) whether it is a fact that there 
is no reserved quota of LP gas con­
nection for the families of army offi­
cers;

(b) if so, whether there is a propo­
sal under Government consideration 
to provide certain annual reserved 
quota of LP gas connection for the 
families of the army officers; if not, 
the reasons therefor; and

(c) what is the number of applica­
tions received from the army officers 
pending for the allotment of LP gas 
connection, company-wise (Indian Oil 
and Burshane) on 31-3-1979 an.i at 
what stage applications are lying pend­
ing giving reasons therefor?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) Yes 
Sir. There is no reserved quota for 
allotment of LPG (cooking gas) con­
nections for families of Army Officers.

(b) It has not been possible to re­
serve any quota of LPG connection m 
isolation for the families of army offi­
cers to the exclusion of other similary 
placed government/semi-tfovectiment
employees.

(c) Parsons desirous of having new 
gas connection are to register them­
selves with cooking gas dealers. There 
is now no system of keeping separate 
waiting lists of defence personnel or 
their families. It is, therefore, not 
possible to indicate the number of ap­
plications received by the dealers from 
defeifct* personnel or their families.
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Recommendations made «t the con­
ference of Chief justices Of High 

Courts

Written Answer* $6

7237. SHRI OM PRAKASH TYAGI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government has receiv­
ed the copy of the deliberations arrive 
ed at in the recent conference of the 
Chief Justices of High Courts presided 
by the Chief Justice of India,

(b) whether Government has receiv­
ed the recommendation to increase the 
strength of the Judges in all the High 
Courts in order to clear the backlog of 
cases, and

(c) what steps are being taken by 
the Government to implement the re­
commendation arrived at in the con­
ference in this regard9

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE MINISTRY OF LAW, JUS­
TICE, AND COMPANY AFFAIRS 
(SHRI S. D. PATIL) : (a) Sir.

(b) The Conference of the Chief 
Justices has recommended that the 
permanent strength of the High Court 
should be suitably increased taking 
into consideration the arrears pending 
in the Court and the iastitutions dur­
ing the previous three years

(c) Generally speaking, proposals for
increasing the judge strengths in the 
High Courts—of permanent judges and 
additional judges—are examined i® 
the light o f the criteria of institutions, 
disposal and pendency of cases. Pro­
posals from the Chief Justices and 
State authorities are given prompt at­
tention in the Government of India. 
Since 1-4-1977, the number of sanc­
tioned posts of judges has been to- 
creased, with effect from the dfetec 
they are filled up in the following 
High Courts: 1
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